
LOK SABHA 

Thursday, July 1 1 ,  1S96/Asadha 20, 1018 (Saka) 
1 (The Lok Sabha mot at 

Eleven of the Clock) 

[MR. SPEAKER in tho Chair] 

ORAL ANSWERS TO QUESTIONS 

L a g i r l a t i o n  F o r  A g r i c u l t u r r l  Laboutarm 

+ 
'21.  SHRl PAWAN DlWAN . 

SHRl RAMASHRAY PRASAb SlNGH : 

W ~ l l  the Min is ter  of LABOUR b e  p laaoed to  
state : 

( a )  whe ther  a p r o p o s a l  t o  enac t  a Cen t ra l  
legrslation for agricultural and conrtruction labourer8 
IS under consideration of the Government; 

(b )  lf so, the salient features thereof; 

( c )  whether the State Governments have also 
been consulted in  this regard, 

(d )  11 so, the detalls thereof, and 

( e )  the p resen t  s tatus o f  the above Centra l  
l eg is la t~on?  

[Engl~s h ]  

THE M I N I S T E R  O F  L A B O U R  ( S H R I  M 
4RUNACHALAM) . (a)  to (e )  A Statement IS laid on 
:he Table of the House 

STATEMENT 

The Central leg~slat lon for Conslruct~on Workers 
h a s  a l ready  c o m e  ln to  ex ls tence  by  way o f  
OKllnances v i z ,  the Buildlng and Ofher Construction 
Workers (Regulation of Employmenl and Condltlon 
01 Servlce) Third Ordlnance, 1996 and the Bulldlng 
and Other Construct~on Workers' Welfare Cess T h ~ r d  
Ordinance, 1996 Bills to replace them by A c t s  01 
Par l l amen l  a re  b e ~ n g  in t roduced  In t h e  current  
sesslon of the Parhamen! Coples of the Ordlnances 
or1 construct~on labour have been lald on the Table 
of the House on  the commencement of the current 
Sess~on.  

The p r o p o s a l  f o r  a C e n t r a l  l e g ~ s l a t i o n  l o r  
agricultural workers 1s under actlve conslderatlon 01 
the Government  w i th  a vlew to  p r o w d e  for the 
regulation 01 the i r  e m p l o y m e n t  and  work lng  
condit~ons and to provide lor thou welfare The maltel  
1s at an  a d v a n c e d  s t a g e  of consideration and  
dec~s ion .  

The  S t a t e  G o v e r n m e n t s  h a v e  b e e n  d u l y  
consulted. 

The matter regard ing Centra l  L e g i s l a t ~ o n  for 
Agricultural Workers came up for d~scuss lon  in the 
State Labour Minister's Conference held In August 
1992 and July, 1 9 9 3  p u r s u a n t  t o  w h i c h  S t a t e  
Governments have sent their views. In  a meetmg of 
State Labour Ministers and Labour Secretarms taken 
by Union Labour Minister on  17-18/May, 1995,  a 
general consensus had emerged o n  the need for 
Central legislations for agricultural and construct~on 
workers. It was decided,  however  to  p rov lde  lo r  
auff ic lent f l ex ib i l~ ty  to  the  State Governments In 
lmp lemonta f~on  accord ing to  the prevai l ing loca l  
condltiona 

SHRl PAWAN DlWAN : Mr. Speaker, S r  there are 
large number of construction workers and agricultural 
labourers in the country. It has been said in reply 
about construction workers that the t h ~ r d  ordinance 
has come lnto existence in 1996, and it w ~ l l  be moved 
In t h r  Parliament in the form of a bil l T h ~ s  is really 
a very good thmg, but I am fee l~ng  that the agr~cultural  
labourer8 have been Ignored because n e ~ t h e r  any 
ordlnance ha8 so far been promulgated lor  them nor 
there IS any proposal for bringing any b ~ l l  A Labob: 
Mrn~sters' conference was held on 17-1 0 May, 1995 
and the Iscue was discussed In ~ t .  The advlce wh1c3 
was s o l ~ c ~ t e d  from State Governments in July-Augusl 
92-93, has not been acted upon My humble request 
IS as to why an ordlnance has not come so tar In :his 
regard It IS necessary to d ~ s c u s s  11 in t h ~ s  sesslor. 
only because agricultural workers have made the 
country sell.rel~ant In terms of agrrculture I wan! to 
know from the Government as to what the Government 
IS golng to do for making these poor labourers set! 
fellant 

SHRl  M ARUNACHALAM . S i r ,  a g r ~ c u l t u r a '  
labourers is an unorganlsed sector We have tiof 
n e g l ~ c l e d  11 The  new G o v e r n m e n t ' s  C o m m o n  
Min~mum Programme has clearly ment~oned that tnis 
leg~s la t~on  IS In advanced stage, we are taklng I! tb 

the Cab~net  and after the approval of the Cablnet 
we w ~ l l  be placing it In the House.  

SHRI PAWAN DlWAN Mr Speaker Sir. I want to 
ask the next supplementary quest lon I have 1101 

rece~ved a clear reply to my questlon The ordmance 
has been promulgated for construct~on workers and 
t h e  h ~ l l  i s  b e i n g  f r a m o d ,  b u ?  w ? y  a g r i c u l t u - a l  
labourers have been Ignored, why an ordlnance has 
not come Into exlstence for lhem as wel l  and why 
the Issue ot b r~ng lng  a b ~ l l  for then1 IS not being 
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discussed? Whether any time-limit has been fixed 
for this? 

[English] 

SHRl M .  ARUNACHALAM : Sir, I have already 
said that we are taking it to the Cabinet and atter the 
approval of the Cabinet, we will be  coming to the 
House with the Bill. 

[Translation] 

SHRl  RAMASHRAY PRASAD S lNGH : Mr.  
Speaker, Sir, before I could ask you a question, i 
want to draw your attention towards the fact that 
when you were Labour Mlnister, then,  a Private 
Member's bill was discussed. I had also participated 
in that and you had given us assurance that you are 
bringing a bill for agricultural labourers but so many 
years have elapsed and nothing has happened so 
far Today, you are Honourable Speaker, of the Lok 
Sabha. Therefore, you are urged upon to put pressure 
on the Government tor such a bill. 

Mr Speaker, Sir, it has been sald in reply to 
today's question that a Labour Ministers and Labour 
Secretaries Conference was held on 17-1 8 May, 1995 
in which a unanimous decision was taken that It will 
be made flexible and then it will be given to states 
in order to enforce ~t as per their circumstances I 
want to ask from the Mlnister the detalls of such law 
that you are going to enact and which will be  handed 
over to State Governments. 

[Eng 11s h] 

SHRl  M ARUNACHALAM Sir ,  State 
Governments of Kerala and Trtpura have already got 
thls Act In Kerala it  is being implemented but In 
Tripura it is yet to be Implemented. I am aware of 
the . (ln!erruptions) 

MR SPEAKER He has not completed his 
answer 

SHRI M ARUNACHALAM Sir, t h ~ s  issue has 
been deliberated upon time and again In the Industry 
M ~ n ~ s t e r  s Conference with the Secretaries to the 
Government of lndla and the Secretaries of the 
Stares I Know the rmportance of this legislation. 
Therefore, we are taking i t  to the Cablnet very shortly 
anr: after a decision in the Cablnet, we would bring 
a 8111 tc the House 

SHRl RAMASHRAY PRASAD S l N G H  . M r .  
Speaker  S l r ,  Hand lng  over  an Act  t o  State 
Governments has been mentioned here the laws 
enacted by State Governments for labourers are not 
being enforced there It IS wrong to handover it to 
State Governments when mlnlmum wage is not bolng 
glven to them 

SHRl HANNAN MOLLAH (Uluberia) : Sir, this 
matter has been discussed in the House time and 
again. Now, we are happy that the Government is 
planning to bring forward a Bill in this regard. 

Sir, there are two parts ot my question. The first 
par t  of my ques t ion  Is  about  the cons t ruc t ion  
labourers. I would like to know from the hon. Minister 
whether  t he  Government  has  rece ived  any 
memorandum fo rm  t he  o rgan isa t ion  of t he  
construction labourers protesting against certain very 
inadequate provisions of the Ordinance promulgated 
on the construction labourers, which does not serve 
any purpose beneficial to the construction labourers 
H so, whether the Minister has considered the polnts 
raised by the organisation and whether or not he IS 

going to make amendments before placlng the Bill 
In this House. 

As regards the agrlcultural labourers, as you 
know, there had been a lot of discussion about them. 
You, Mr. Speaker, Sir, are the most well-known person 
in this regard I would like to know whether, as' 
promised by the Prime Minister that he would try to 
bring this legislation on the agricultural labourers in 
th is  session-when the represen ta t i ves  of the 
Agriculture Labour Union and other unions met the 
hon P r ~ m e  Minister, he assured that ~t would b e  
done In this S e s s ~ o n - t h e  Bill 1s go i ng  t o  be  
presented in this session and also would be passed 
In this Budget session of Parliament 

Secondly, I would l ike to know whether the 
expenditure part has been taken into considerallon 
or not. When the Agricultural Labourer Act wlll be . 
passed, how will you provide the expenditure tor 
implementing this Act? i would llke to know whether 
In the given situation of the limited flnanclal power 
of the State Government, adequate care has been 
t aken  to p rov i de  sufficient fund  for  the 
Implementation of this Act 

SHRl M. ARUNACHALAM : Answering the second 
part of the question first, I wouid like to say that we 
are t ry ing  our  bes t  t o  b r i ng  a B i l l  r e g a r d ~ n g  
Agricultural Labourer in this Session itself It is up to 
the Cabinet to decide. Coming to the expendlture 
part, I would like to r a y  that we will consider 11. 

Comlng to the first part of the question regard~ng 
amending the Construction Workers and Labourers 
Act,  it is up to him to br ing an amendment and 
discuss it In the House. The House has to decide 
about it. 

SHRl RAMENDRA KUMAR : Sir, the reply is not 
satlsfactory 

SHR l  MADHUKAR SARPOTDAR i n  h ~ s  
c ia r i f i ca t ion ,  the  Min is te r  has  8a id  that  the  
Government  ir cons lde r l ng  It Wh l ch  I6 I h e  
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Government who Is going to consider this particular 
Bill? This Is the only question that I want to ask. 

SHRl M. ARUNACHALAM : I said, 'specifically, 
the Cabinet has to consider it' 

MR SPEAKER : Please do 
I have not permitted you 

[Translation] 

S H R l  SATYA PAL J A l N  
Speaker, Sir, I want to know 
Minster  One thing that comes 

not interrupt like that. 

( C h a n d l g a r h )  Mr .  
two l h ~ n g s  from the 
to my mind in regard 

to agricultural labourers and constructions labourers 
is that the court case relatlng to any d~spu le  or claim 
takes so much of time that 11 becomes d ~ t f ~ c u l t  for a 
labourer l o  stay there for such a long p e r ~ o d  Whether 
any remedy will be provlded In the law that you are 
golng to enact and whether any tlme bound mstl tut~on 
for speedy disposal w ~ l l  b e  provlded and whether 
any remed~a l  forum w ~ l l  b e  there, in whlch workers 
may put lheir claims and whlch could be declded In 
one or two months? Problems occur In 11s execut~on 
as wel l  The authority w h ~ c h  d e c ~ d e s  the alms 
should have ample powers so that one could gef the 
clalm In a specific tlme We have seen In regard to 
the land reforms Act that blg.landlords do not let I! 

be lmplemented, even though the orders are exlstlng 
Labourers are keep on  movlng from one place to 
another frequently Therefore, they flnd ~t dlfflcult in 
gettlng them restored 

T h ~ r d  thing I want to ask 1s that whatever 1s the 
prov is~on of providing free legal aid under the Act, 
whether you would llke to lnvolve those agencles in 
~t so that the workers who are not In a positlon to 

' 

r a y  the fee  of a lawyer could get a lawyer? 

The fourth t h ~ n g  IS that you have s a ~ d  tlme and 
agaln that 

"We w ~ l l  try our best to b r ~ n g  t h ~ s  leg~slat lon In 
t h ~ s  House" Can you glve us assurance as to when 
w ~ l i  you b r ~ n g  this l e g ~ s l a t ~ o n  spec~flcally, say, three 
or four months? Otherw~se,  ~t w ~ l l  keep on p e n d ~ n g  
for years together and 11 will have no effect 

MR SPEAKER I t h ~ n k  you  have put  your 
ques t~on  

SHRl M ARUNACHALAM Our p!ime object~ve 
1s to bung a B ~ l l  In this regard as early as posslble 
I have  s a ~ d  11 b e f o r e  a l s o ,  as s o o n  as the  
Cabmet approves ~t we w ~ l l  b r ~ n g  t h ~ s  leglslatlon In 
the House 

SHRl SATYA PAL JAlN Let the Minlstel  Say 
that he w ~ l l  b r ing  this leglslat lon In thls Sesslon 
Itself otherwise raying as early as possible may 
means l lve years also and that w ~ l l  not serve any 
purpose 

[Trans la tion] 

SHRl GANGA CHARAN RAJPUT , Mr. Speaker, 
Sir, i want to know from hon. Minister through you. 
as to whether the Government has any proposal to 
increase the minimum wages of agricultural labourers 
and the labourers of unorganised sector involved in 
construction work. Different states have got different 
minimum wages I want to know as to whether you 
are going to enact a Central M i n ~ m u m  Wages Act 
whereby a uniform minlmum wages could b e  laid all 
over the country. 

SHRl M ARUNACHALAM : The ex~s t ing  labour 
l a w s ,  l i ke  t h e  M ~ n m u m  W a g e s  A c l ,  E q u a l  
Remunerat~on Act are applicable to thls sector It 16 

up to the State Government to d e c ~ d e  about ~t 

SHRl A C JOS : Mr Speaker. Sir, for the flrst 
time In thls country a l e g ~ s l a t ~ o n  for the establishment 
and regulat~on of the welfare fund for the constructlon 
workers  was e s t a b l i s h e d  i n  Kera la  T h i s  was  
~mplemented in Kerala and it is functlonlng very well 
Thls IS the only law r e g a r d ~ n g  the  cons t ruc t lon  
workers that IS belng ~mp lemented  In Kerala The 
Welfare Fund corpus has reached to about Rs 40  
crore Is the Government prepared to adopt :he 
provrslons of the Kerala Welfare Act In entirety sc 
that  the re  IS  no o u t s ~ d e  agency  a n d  f r o m  the 
contractors or the Government the money ca? Se 
taken for the Welfare of the workers? 

Slr. the Ordinance placed before the House !s 
not practicable It IS  not a leglslatlon at all It cannot 
do any good for the welfare of (InterruptronsJ 

MR SPEAKER You can dlscuss I! when the B ~ l l  
1s before the House for d ~ s c u s s ~ o n  It IS too early 13: 

you to say that now 

SHRl A C JOS Slr, will the hon M ~ n ~ s t e r  be 
prepared to call a meetlng of representatives of a11 
the Cent ra i  Trade U n ~ o n s  s o  as to t o r m u l a t e  
necessary amendments to the B ~ l l  put before fSe 
House? 

SHRl M ARUNACHALAM S I ~  as you are w8eil 
aware, the Labour Mmlstry const~tuted a study t e l m  
In 1992 l o  vlsit Kerala and assess the workmp of !he 
Constructlon Workers Welfare Fund and also !he 
mode of lts admlnlstratlon through Trlpartlte Boards 
set up for the purpose The Study Team under the 
Chalrmanshlp of the A d d ~ t ~ o n a l  Secretary. M ~ n ~ s t r y  c !  
Labour, and conslstlng of senlor o t t~cers  from !he 
M l n l s t r ~ e s  of Sur face  Transpor t  a n d  U r b a n  
Development, v ~ s ~ t e d  Kerala from 23rd lo  25th o f  
June,  1992 to  assess the Implementa l lon o f  !he 
Kerala Construct~on Workers Welfare Fund Act 19'3% 
After examlnlng their report ~t was d e c ~ d e d  l o  sub.n!f 
a proposal to Incorporate In the orlglnai B ~ l l  of 1 4  39 
The provision IS regarding the Constructlon Workdrs 
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Welfare Fund on Kerala pattern with powers to the 
Co?struction Workers Welfare Fund Board to levy 
one per cent  of the construct ion cost on works 
undertaken by the Central Government and its agency 
to conform it with Article 285 of the Constitution. It 
has also been decided to incorporate a provision for 
providing temporary shelters to construction workers 
coming  f rom ou ts ide .  Si r ,  moreover ,  t he  State 
Government shall have also powers to frame rules 
f o r  cons t i tu t ion  of  the Fund  and  i ts 
admin~stration . . . (  Interruptions) . . .  

SHRl A.C.  JOS : Sir, that does not form part of 
the Question. 

MR SPEAKER . As far  as the construct ion 
workers are concerned. the Bill is coming before the 
House You can have a long discuss~on on that. 

DR T. SUBBARAMI REDDY : Sir, I must get an 
opportunity to speak on this. 

MR SPEAKER : Question No.24. 

DR MURLl MANOHAR JOSHl : Sir, let Question 
No.24 and Question No.27 be  taken up together 
because they are more or less on the same subject. 

MR SPEAKER : Yes, Ques t ion  No.24  and 
Question No.27 will be clubbed together. 

Prasar Bharti Act, 1990 

'24 SHRl SANTOSH KUMAR GANGWAR 
SHRI E AHAMED 

WIII the M ~ n i s t e r  of INFORMATION AND 
GR'JAGSASTING be  pleased to state 

ra) whether the Government propose to amend 
the Prasar Bhartl (Broadcasting Corporatlon of Ind~a)  
Ac! 1990 .  

i b ~  ~f so. the deta~ls  thereof; 

! c )  the tlme by whlch 11 1s l~kely  to be amended, 
a P d 

Id) the detalls of the amendments proposed to 
be rr,adeT 

[ E n g l i s h ]  

THE MINISTER C)F CIVIL AVIATION AND 
Ml1:tSTER C)F INFORMATION AND BROADCASTING 
ISY91 S M IERAHIM) cat to l d j  Certam changes, 
inter-a;~a In the proposed organlsat~onai structure 
o f  :he Corporat lon.  as envisaged In the Prasar 
Bhara:~ A c t ,  1550, may be required m the light of the 
rapidly changmg Qroadcasllng scenario because of 
~ncreased lnternatlonal satellite broadcastmg In this 
par! of !Cle world A three member Expert Group has 

been conslltuted on 28.12.05 to  review the provisions 
of t he  Prasar  Bhara t l  Act and  t o  make 
recommendations. Further action would depend on 
the outcome of the recommendations of the Group. 

Cancellrtlon of Telecrrt of 
"The New8 Tonight" 

'27. DR. MURLl MANOHAR JOSHl : 

SHRl SRIBALLAV PANlGRAHl : 

Wi l l  the  Min is te r  of INFORMATION AND 
BROADCASTING be  pleased to state : 

(a) whether telecast of the programme "The News 
Tonight" was cancelled by Doordarshan on June 14 ,  
1996; 

(b) If so,  the reasons therefor; and 

( c )  the ac t ion  taken  against  the  d e f a u l t ~ n g  
officers? 

THE MINISTER OF C lV lL  AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI C.M IBRAHIM) : (a) Yes, Sir 

(b) The programme could not be  telecast slnce 
the tapes were received too late from MIS NDTV to 
preview. 

(c) Does not arise 

[Trans la tion J 

SHRI  SANTOSH KUMAR GANGWAR . Mr 
Speaker, Sir, it appears that the in ten ton  o l  the 
Government about implementing the Prasar Bhartl 
Bill is not clear. The previous Government should 
have Implemented it promptly but i t  d ~ d  not cons~der 
~t This Bill was passed by the Parl~arnent In 1990 
and hon President had glven h ~ s  consent to it on 12 
September 1990 and thereafter it was consigned to 
dustbin because the then government and ru l~ng  party 
had used 11 as a mouth piece Thirty four M Ps In 
1994 and  5 3  M.Ps in  1995 had  wr i t ten for 11s 
implementat~on. 

That IS why  the s t and ing  Parliamentary 
Committee whlle criticising it had observed that the 
Government has adopted a dilly-dallying pollcy Later 
on, the H ~ g h  Court of Calcutta gave its verdict and 
s a ~ d  that 11 should be implemented by 1995 But the 
Government has not paid its attention towards i t .  The 
consequence is that a three member expert !earn 
was constltuted on 28 12 95 At present, Electron~c 
med~a  IS on the threshhold of good expanslon In the 
country as well as outside but the situation In l n d ~ a  
is worsening so much so that people do not want to 
see Doordarshan programmes. They are dependent 
on Zee TV or other channels lor news and tend to 
rely on what a delivered on these channels At tlmes, 
we are faced with very difficult sltuatton I would hke 
to know from hon Minister through you, as to who 


